
1995



2996



3

regulatory authority under the Coastal Regulation Zone 

Notification, 2011 (CRZ, 2011). The GCZMA has, by its inaction 

and casual endorsement of the Impugned Approval, betrayed its 

role as custodian and watchdog of Goa's coastal ecosystems, 

particularly in respect of the critically sensitive Turtle Nesting 

beach of Agonda. The dereliction exhibited is not merely 

administrative but borders on institutional complicity in 

environmental degradation (for this submission, reference may be 

taken from Paras 34-42 of the captioned Appeal); 

d. The complete failure of Respondent No. 1-GCZMA to preserve 

and protect the ecological sanctity of Agonda beach, in clear 

contravention of the CRZ, 2011, and the applicable Beach 

Carrying Capacity Report (BCCR), further reinforces the illegality 

of the Impugned Approval. The approval flies in the face of 

binding environmental safeguards and scientific assessments, 

rendering it wholly unsustainable in law (as dealt with in Paras ~ 

50-59 of the captioned Appeal) A copy of the CRZ Notification 

2011 has been attached herewith and annexed as Annexure A-1; 

e. The lands in question i.e. Survey Nos. 101/1 and 101/3 of Agonda 

Village, are unpartitioned properties with multiple co-owners, 

including Dugal Projects Development Co. Pvt. Ltd. (DPDCL), 

which holds 4,062.5 sq. mtrs. in Survey No. 101/1 and 10,625.5 

sq. mtrs. in Survey No. 101/3 under registered sale deeds dated 

24.04.1982, 28.04.1982, 17.12.1982, 18.12.1982, and 11.05.1987. 

p • s longstanding and legally established ownership was, and 

-----PP By ues to be, the subject matter of pending disputes with various 
0 i f lndi e d . . _ • . , 697 orized occupants, facts that were fully known to Respondent 

-,;;:: ~ ei.? • ~i'~ t~CI GCZMA, yet recklessly disregarded while issuing the 
,::it: .ll. 

_,:pir, _o_,te ed Approval. Such actions constitute a serious miscarri ~;;.;;.;.:;::::::,-., 
. . '1 r eh 2·: 
J' ~, . 
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DERSY 1119 10.00

CUBA AGONDA 2074 11.50

OASIS 226 19.25

AGONDA SUNSET 589 11.88

DUNHILL 787 12.08

DERSY 758 10.00

ARABIAN NIGHTS 1755 110.41

HOUSE 190 118.19

SHOPS 212 62.24

DUNHILL, SEA 2000 & OASIS 4856 70.23

BEACH HUTS 380 15.64

SEA VIEW COTTAGES 490 13.96

AGONDA SHELL 280 11.27

SEA VIEW COTTAGES 63 13.96

SHOPS 511 50.28

SHOPS 136 73.72

MANDALA CAFFE 36 94.32

AGONDA HOLIDAY HOME 342 79.31

FATIMA RESTAURANT 475 83.29

AGONDA SHELL 344 11.27

SHOPS 24 90.87

AGONDA SHELL 962 11.27

AGONDA  COTTAGES 1550 7.50

RAMA RESORT 1550 8.98

FATIMA RESTAURANT 81 83.29

AGONDA SHELL 1142 11.27

SHOPS 266 90.87

SHOPS 220 103.20

AGONDA RESTAURANT 1004 50.18

SHOPS 397 91.04

RAMA RESORT 1892 8.98

SHED 402 142.57

SHOPS 118 148.18

ON THE ROCKS  & COZY AGONDA 114 175.49

RAMSONS 1058 4.07

THE TITOS BLUE SKY 983 7.62

RAMSONS 1569 4.07

ON THE ROCKS  & COZY AGONDA 1557 175.49

MERAKI, ROSA MYSTICA & SNUG INN 153 93.2

THE TITOS BLUE SKY 515 7.62

NANA'S NOOK 308 8.26

LUXURIOUS BEACH RESORT 866 34.69

ON THE ROCKS  & COZY AGONDA 291 175.49

MERAKI, ROSA MYSTICA & SNUG INN 2832 93.2

11 101/14 700 SAXONY 245 9.08

12 101/15 1425 SAXONY 1414 9.08

13 101/16 800 SAXONY 240 9.08

14 101/17 1600 SAXONY 1466 9.08

15 101/18 1600 SAXONY 319 9.08

16 101/19 2400 SAXONY 253 9.08

17 101/20 1700 SAXONY 364 9.08

18 101/21 2350 SAMEER FUSION 943 84.57

19 101/22 3250 SAXONY 83 9.08

SAXONY 268 9.08

SAMEER FUSION 14 84.57

21 101/24 2300 SAMEER FUSION 1583 84.57

SAXONY 394 9.08

HOUSE 14 97.11

23 100/3 3900 HOUSE 184 97.11

24 100/7 5300 HOUSE 1384 97.11

25 100/8 12075 ROYAL AGONDA 3165 8.65

26 100/10 5350 DREAM DISCOVERY 3146 11.55

27 100/12 6800 SUMMER SKY / CAFFE MUDRA 1878 13.85

SUMMER SKY / CAFFE MUDRA 30 13.85

DREAM DISCOVERY 40 11.55

125424 52904

28 100/13 6450

20 101/23 1750

22 100/1 2600

9 101/8 2100

10 101/9 3900

7 101/6 2150

8 101/7 3800

5 101/1 5925

6 101/3 16492

3 102/6 1150

4 102/7 3350

1 102/1 5085

2 102/3 19122

CHART OF ILLEGAL CONSTRUCTIONS : AGONDA BEACH

S. No.

Survey 

No.

Area as per Form I & XIV 

(in Sq. Mtrs)

Description / Name of Entity / 

Establishment(s)

Area Occupied by 

Entities /

Establishments

Distance from HTL to 

structures in meters
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GOA COASTAL ZONE MANAGEMENT AUTHORITY 
C/o Department of Environment and Climate Change(Govt. of Goa) 

4th floor,Dempo Towers, Patto, Panaji-Goa 

E-mail: goacoastalzone@gmail.com 

Ref.No.GCZMA/S/ILLE-Compl/24-25/18 J 345=1- Dated: 17/01/2025 

SHOW CAUSE NOTICE ISSUED UNDER SECTION 5 OF THE 

ENVIRONMENT (PROTECTION) ACT, 1986, READ WITH RULE 4 OF 

THE ENVIRONMENT (PROTECTION) RULES, 1986. 

WHEREAS, the Goa Coastal Zone Management Authority (hereinafter 

referred to as 'the GCZMA' in short) has been constituted by the Ministry of 

Environment & Forests (MoEF), Government of India pursuant to the directions 

of the Hon'ble Supreme Court of India to deal, inter alia, with violation of the 

Costal Regulation Zone (CRZ) Notification 2011 and implementation of the CRZ 

Notification. 

AND WHEREAS, the office of the GCZMA is in receipt of complaint 

dated 07/02/2024 from Alchemist Asset Reconstruction Company Limited, 

through Akshat Sharma, authorized representative, A-270, 1 st & 2nd floor, Defence 

Colony- New Delhi 110024, with regards to Complaint against Rampant illegal 

and unlawful construction and ongoing illegal and unlawful commercial 

establishments in the form of resorts/hotels/shacks/bar/restaurant in the CRZ area 

of village Agonda, Canacona Taluka Goa which is designated Turtle nesting site 

and a no development zone in property bearing Sy. No. 100/1, 

l 00/3, 100/7, 100/8, 100/10, 100/12, 100/13, 101/1, 101/3, 101/6, 101/7, 101/8, 101/9, 

101/14, 101/15,101/16, 101/17, 101/18, 101/19, 101/20, 101/21, 101/22, 101/23, 

101/24, 102/1, 102/3, 102/6, 102/7 of village Agonda, Canacona Taluka. 

AND WHEREAS, on receipt of complaints, the officials attached to the 

office conducted the site inspection and accordingly placed the report. 

That upon close perusal of the said report the following alleged gross 

illegal construction resulting violation of CRZ Notification 2011 is noticed: 

ANNEXURE A-2
241018
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Sr. Name of the 

No. Party/alleged 

violator 

18. Agonda shell ( old 

name) 

Simrose(new name) 

c/o Prashant 

Kankonkar 

H.no.:275/2, 

Columb, Canacona-

Goa. Contact no.: 

8080300344 

Survey 

No.I 

Village 

Survey No. 

101/l(P), 

I 01/2(P), 

l 0 1 /3(P), 

102/6(P), 

102/7(P) 

of Village 

Agonda, 

Canacona 
Taluka 

Type of Construction Details As 

PerCZMP 

2011 

-Masomy Compound wall on CRZ JII 

3 sides. (0m 

-1 no. temporary structure 200m) 

(Reception) 

-1 no. permanent structure 

with mangalore tile roof 

- Attached to permanent 

structure l no. under 

construction M.S frame work 

structure. 

-1 no. permanent structure 

-Above the permanent 

structure (first floor), there is 

under construction MS 

ft·arnework. 

-22 nos. temporary huts on 

partly permanent base. 

- I no. temporary restaurant on 

permanent base 

-Above the restaurant on first 

floor, 10 nos tempora1y huts 

under construction noted. 

-2 nos. temporary huts on part 

permanent base & roof of huts 

used as yoga space covered 

with G.I sheet. 

- l no. under construction 

structure with foundation 

depth of 1.5111 deep. 

-1 no. OHT on . metal 

framework 

- 1 no. tempora1y pnder­

construction structure on 

permanent base. 

- l no. DG set on permanent 

base 

- I no. concrete platform for 

water tank 

-Kadappa pavers to access . 

251019



AND WHEREAS, all proposed • construction / re-construction I 

development / repair' and other permissible activities between 100 mts. from the 

River, and 500 mts of the Sea require the prior approval of the GCZMA under the 

CRZ Notification, 2011. 

AND WHEREAS, the alleged construction/ act1v1ty appears to be 

without any prior approval of GCZMA as required under CRZ Notification, 2011. 

NOW THEREFORE, in exercise of the powers conferred by section 5 of 

the Environment (Protection) Act, 1986 read with sub-rule (3) (a) of rule 4 of the 

Environment (Protection) Rules, 1986, read with power vested with the GCZMA 

vide Order .0. 607l(E) dated 27/12/2022 issued by the Ministry of Environment 

& Forests, Government of India, the GCZMA, hereby directs you to SHOW 

CAUSE as to why a direction to demolish the structures and to restore the land to 

its original condition should not be issued to you. Further, you are directed to 

ensure that no civil work of whatsoever kind and nature is carried out at said site. 

FURTHER TAKE NOTE THAT, you are required. to file 

your reply alongwith compliance report and construction/reconstruction/repair 

licence/approvals, if any, issued by the concerned Authorities including GCZMA 

along with approved plan, as also documents to show the title to the Office of the 

GCZMA, having its Office at 4th Floor, Dempo Towers Patto, Panaji- Goa on or 

before 20/02/2025. Further you are also directed to remain present in person or 

through authorized person for personal hearing on 20/02/2025 at 3.30 pm in the 

Ofiice of the GCZMA. Please take note that if you fail to submit your reply/appear 

along with the required documents, the GCZMA will come to the conclusion that 

you have no justification to substantiate and the Authority shall proceed to issue 

final directions to you in this regard without any further notice which inter alia 

includes order of demolition of structures, disconnection of water / power supply 

etc. 

(Johnson nandes) 

Member Sec et ry (GCZMA) 

To, 

Agonda shell (old name), Simrose (new name) 

C/o Prashant Kankonkar H.no.:275/2, Columb, Canacona-Goa. 

261020



Copy to: 

1. The Collector & District Magistrate (South), Office of the Collector (South), 
Mathany Saldana Complex, Margao, Salcete-Goa ... for information and 

necessary action. 

2. The Dy. Collector & S.D.O Canacona having office at Canacona - Goa .... 
for i11fhrmation and necessary action. 

3. The Secretary, Village Panchayat Agonda, Canacona-Goa .... .f(Jr information 

and necessary action. 

/Mr. Akshat Sharma, Alchemist Asset Reconstruction Company Limited A-
270, pt & 2nd floor, Defence Colony- New Delhi 110024 ... /i-Jr in:fhrmation. 

271021
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IN RE: Appeal No. 165 of 2024 (WZ)

From: Karan Batura (karanbatura@yahoo.in)

To: ngt-pune@gov.in

Cc: shankar@chambers.net.in; shubhpri@yahoo.co.in

Date: Wednesday, September 17, 2025 at 07:26 PM GMT+5:30

Dear All,

Please find below the link to access the rejoinder on behalf of the Appellant to the respective replies
filed by Respondent No. 1 and Respondent No. 2 to the captioned appeal:

Rejoinder-Reply R-1.pdf

Rejoinder- Reply R-2.pdf

Kindly acknowledge the receipt of the same.

Since the Respondents have not done continuous page numbering of their replies, I am constrained to
page number my rejoinders continuously.  

Regards,

Karan Batura
Advocate for the Appellant

Rejoinder-Reply R-1.pdf

Rejoinder- Reply R-2.pdf

9/17/25, 7:26 PM Yahoo Mail - IN RE: Appeal No. 165 of 2024 (WZ)

about:blank 1/1

1022

https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/18s5kUuk5zfBNnmfyenIh-Cmc5hzRaoEh/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/1BgoX3PSJpLAJthNJmBxSwWA8Wh-LS8cb/view?usp=sharing
https://drive.google.com/file/d/18s5kUuk5zfBNnmfyenIh-Cmc5hzRaoEh/view?usp=sharing
https://drive.google.com/file/d/18s5kUuk5zfBNnmfyenIh-Cmc5hzRaoEh/view?usp=sharing
https://drive.google.com/file/d/18s5kUuk5zfBNnmfyenIh-Cmc5hzRaoEh/view?usp=sharing
https://drive.google.com/file/d/18s5kUuk5zfBNnmfyenIh-Cmc5hzRaoEh/view?usp=sharing
https://drive.google.com/file/d/18s5kUuk5zfBNnmfyenIh-Cmc5hzRaoEh/view?usp=sharing
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